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.(e) A  statement 1* laid on the 
Table of the House. (See Appendix
1, annexure No. 100].
C w ffW le r  and A«ditor-Ge»eral of

hU h

CM. Shri HaSsb Chandra Mattur:
Will the Minister of Fhuuace be 
pleased to state:

(a) whether the Comptroller and 
Auditor- General has full administra­
tive control and financial powers 
over the establishments under him; 
and

(b) what are the limitations, if any, 
to which he is subjected?

The Minister of Finance (Shri 
Morarji Desai): (a) and (b). The 
Comptroller and Auditor-General has 
powers to the extent indicated in the 
statement laid on the Table which 
also mentions the restrictions, if any. 
[See Appendix I, annexure No. 
101.]

In matters tailing outside these dele­
gated powers, sanction of the Govern­
ment of India is necessary.
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Facilities for Private Litigation to 
Government Employees

f  Shri Ram Garfb:
\  Shri Basnmatari:

Will the Minister of Heme Allairs 
be pleased to state:

(a) whether any facilities to tho 
Class III and Class IV employees of 
the Central Government are extended 
by the Central Government in their 
private litigation;

(b ) if so, what art those facilities;

(c) whether they have any proposal 
to set apart some Government advo­
cates who will take up the case* of 
thoee employees at a canoefftffl>>> 
rate, and

(d ) whether the Welfare Officers of 
the various Ministries of the Govern­
ment of India give any assistance to 
the Class m  and Clan IV  Central 
Government employe* tat their private 
litigation*

The Mbriater of State ! *  fee f & l £  
try of Howe ACaJn (Shri Datar): (a*
Not
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(b ) Two.




